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 Ms. Deepa Chawan, learned counsel for the appellant has argued in part.  

This is a case of reciprocal promise where the amount to be exchanged between the 

parties is a petty one.  At this stage, the learned counsel for the respondent No.2 & 

3, who are Government DISCOMs, submits that if the matter can be settled 

through some conciliation or compromise since there is no objection from the 

respondent side.  The learned counsel for respondent No.2 & 3 is expected to take 

up the matter with the respondent No.2 & 3 and in consultation with the appellant 

try to find out some amicable solution for which we are granting one month’s time. 

O R D E R 

 Post this appeal for remaining arguments of the parties on 

 

01st March, 
2016. 

( T. Munikrishnaiah )                 ( Justice Surendra Kumar )  
Technical Member                 Judicial Member 
 

sh/kt 

 


